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e&rlier. It is worth noting that like the 
preceding years, the public sector conti­
nued to do better than the private sec­
tor in the growth rate; in the case of 
public sector, the growth rate was 3.2 
per cent, whereas it was 0.1 per cent 
in the private sector. You will be 
glad to know that in 1975 the public 
sector employed 128.89 lakhs people 
while the private sector employed only 
67.99 lakhs.

The employment situation continues 
to cause acute concern to us. The 
Live Register has risen to 93.26 lakhs 
at the end of December 1975. including 
about 48 lakhs educated job-seekers 
Government is doing its l>est to sec 
that we do something for them.

I may also bring to the notice of the 
hon. Member  ̂ that recruitment through 
the Gorakhpur Labour Depot had 
almos* come to a stop and hence, m 
order to help the poor people of the 
area to get Jobs, we have converted that 
Depot into a Central Employment 
Exchange. The Central and Stale 
Government department's have been 
requested *o see that all their require­
ments are met through this Exchange.

So, many special schemes have been 
started to give employment to the un­
employed persons, and this will he 
evident from a study of lhe Five Year 
Plan also. We are doing our best to 
see that most of the people get enru 
ployment.

SHRl S. M. BANERJEE (Kanpur): 
I want to bring to the notice nf the 
hon. Minister two or three points,.

Tile first important point is alout the 
reopening or taking over of two tex­
tile mills in Kanpur. The hon Minis­
ter knows that the apex body has 
recommended this and the Central 
Government also has ’*cc»pu»d it in 
principle, but they have to amend the 
Schedule of the Act and this is taking 
Ume. I was told by the Commerce 
Minister, whom I met today, that the 
L*w Ministry is drafting the amending 
BIB. I do not know how much time
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it will take. Because this concerns
10,000 workers who have been suffer­
ing for the last 12 months, ihis should 
be brought as early as pos3iole. The 
Law Minister did not take even a day 
to bring forward legislation to annul 
the agreement with the insurance em­
ployees. So, in all seriousness 1 would 
urge upon the hon. Minister to see that 
this Bill is introduced without further 
delay.

There are about 12 textile mills in the 
country which have been similarly 
closed. The apex bod y  has recom­
mended that they should all t>e taken 
over.

MR. Chairman* He may continue 
next time

15.28 hrs.

WHOOPING COUGH PREVHNTION 
AND ERADICATION SCHEME BILL*

SIIRI YAMUNA PRASAD MANDAL 
(Samastipar) • I beg to m.)\e for leave 
to introduce a Bill to provide tor pre­
vention and eradication of whooping 
cough from the country.

SHRI C. K. CHANDRAPPAN (Telti- 
cherry): I rise on a point of order. I 
have eiven notie* of the Coconuts Bill 
according to the rules of procedure. 
This Bill needs the recnmmaodat on of 
the President under article 117 of the 
Constitution. It has been sent by the 
Lok Sabha Secretariat to the Ministry 
to get the President’s recommendation. 
I have got a reply from the Ministry 
which sa.vs...

MR CHAIRMAN: He can raise it at 
some other time.

SHRI C. K CHANDRAPPAN. Ihis 
is the only time.

MR CHAIRMAN. I am prepared to 
listen to you, but We will J>e wasting 
our time. We have no matenal before 
us

(Interruptions) 
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MR. CHAIRMAN: Please cooperate.

SHRI a  M. BANERJEE (Kanpur) : 
His right to introduce a Bill known 
as Coconut Bill has been taken away. 
Kindly hear him. He has to introduce 
a  BUI today, I I

MR. CHAIRMAN: My business is 
•only to follow up agenda.

(Interruptions)

SHRI C. K. CHANDRAPPAN: I
Tiave a right to introduce a Bill.

ME. CHAIRMAN: Since you have 
addressed a letter to the hon. Speaker 
and the hon. Speaker is in the pro­
cess of considering your letter, he will 
give you a reply in due course. You 
wait until he gives a reply.

(Interruption)

SHRI C. K. CHANDRAPPAN: I
“have a letter... .** t j.JXi

(Interruptions)

MR. CHAIRMAN: Not a letter, but 
you have submitted a Bill

SHRI C. KL CHANDRAPPAN: It 
was long before. It was in Decem­
ber. I should be given permission to 
introduce it now. If I do not get a 
permission to introduce this BilL I 
cannot introduce this Bill in this ses­
sion. The Ministry in a very arbit­
rary manner has decided to take away 
my right.

(Interruptions)

MR, CHAIRMAN: The question is;

“That leave tala granted to in­
troduce a Bill to provide for pre­
vention and eradication of whoop­
ing cough from the country.”

The motion was adopted.

SHRI YAMUNA PRASAD MAN. 
DAL; I introduce the BUI.

MR CHAIRMAN: Now, we m  
talcing up further consideration of 
BUI moved by Shri Somnath Chat­
ter jee........

SHRI S. M. BANERJEE: Now Is 
the time to hear him.

SHRI C. K_ CHANDRAPPAN: Mow 
is the time to hear me. 1 am on a 
point of Order, (Interruptions) You 
have to dispose of mv point of order,

MR. CHAIRMAN: No, no, you
should take up this matter with the 
Speaker in his chamber.

SHRI C. 1C CHANDRAPPAN: I
have to raise it here. Can you talas 
away my right of introducing a Bill?

(Interruptions)

MR. CHAIRMAN: Nobody has done
it.

(Interruptions)

SHRI C. K CHANDRAPPAN; If 
you kindly listen to me you will 
understand it. I have sent a notice 
in December. The Ministry says that 
the matter of setting up a Coconut 
Board has been receiving the atten­
tion of the Government. If the mat­
ter is receiving their attention, thej 
say that they wi<' not proceed to g& 
ttte sanction of tlir je:ommendations 
from the President T^vt means i 
ctmnot introduce a B.ll Now, I will 
Tt»ad ou|t from tneir Cfihc Memoran- 
dum It says;

‘ 'If, as a result of tHs examina­
tion, >t is finally dccided to set up 
a TJonrd, thi* M!ni:try would come 
up with an Official Bill for this pur­
pose.

These facts are brought to the 
notice of the Lok Sabha Secretariat 
tor their information. Pending ftnati- 
sation of the issue, this Ministry Is 
not planning to take action with 
regard to the fulfilment of the eontftl- 
futfcmal HRtuiiements erf Start 
Chandrappan’a Bill.*


